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IN THE CENTRAL ADMINISTRATION TRIBllvfAL
• • PRINCIPAL BENCH AT DELHI

Registration No. 20/85.

Quorum'

Shri R.G. Sahu

Vs

Secreiary, Department
of Personnel & Training

- Petitioner

- Respondent

6-12-35

Hon' Mr, H.P, Bagchi - Judicial Member

Hon' Mr, Kaushal Kumar- Member

Presents- Neither the Petitioner nor
the Respondent,

<n

i it transpires that the Registry has raised
several'objections regarding the admissibility of the
(petition for want of compliance of the procedure under the
lAct, The petitioner has given-his explanation to the object
ions so raised by the Registry. However, it appears that
the petitioner has. not ascertained about the fixing of the
case before the Tribunal for today, nor has he ascertained
^about it from the notice board. In the circumstances, the
Registry is directed to take appropriate steps in display
ing on the-notice board the procedure adopted by it in
respect of listing- such objections before the Tribunal for
disposal and also' about the fixing of the,specific date inrespect of such petitions before the Tribunal.^

The case again to' come up for he'aring ;on
/ • /f •19-12-1985.
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(KAUSHAL KHAAR)
MEMBER

(H.P.

19-12-85 Present:- ' Neither the Petitionerjiior
•'̂ 1 ; J • , Respondents.^ "

application'dated 16-12-85 has been received
in the Registry requesting for adjourment on the ground that
he is appearing in the Limited Departmental Examination for
Section'Officers being conducted by the/J.P.S.C.
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The case,is accordingly, adjourned to 34:^J^-85
for hearing the objections and the explanation/gl,V6\n bythe petitioner^! ^
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' MH^BER

(H.p.--MGG:H:r
MEMBER^
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31.12,19,85 , Quorum
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Hon*blQ S'hri S.P. Plukerji - Msraber- .
Hon'ble Shri Amarjeet Chaudhary- hemberpudiciai;

The applicant Shri R.G. Sahu is present in
psrson. He admits that his grievance had arisen out
of the fact that four additional vacancies uere made
available at the fag end of 19,79 to the 1978 exami- ^
nation candidates. His plea is that if these vacancies
had not been filled up by the 1978 examination candi-
dates, they uould have been available to the 1979 exa
mination candidates amongst uhom he uas one of the
successful one and accordingly he uould have"been ab_e
to get an appointment on ,the results of the ^979 .
raination.. It is clear that the grievance of the appli
cant arises out of the appointments made in 1979 of
four candidates. In accordance uith Clause (a) of sub-
sectionU;i^ of Section 21 ^.of the Administrative Tribunals

. (*»ct 1985'read uith" 8^^!^ 3 of the same Section, sin^ce
the order by uhich the grievance has arisen' uas
more than three .years before the jurisdiction of the
Tribunal became exercisable on the 1st November 1905$
the application is barred by limitation, Ue have heard
the applicant in detail and he has -not been able to
explain the delay in seeking appropriate remedy as was
availableto him in relevant time. In any case since
the Tribunal's jurisdiction is barred by limitat,ion
the application is disroiased.

(Amarjeet Chaudhary) (S, F« Flufe rji)


